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OPEN COlRT 

CENTRA L AD~INISTRATIVE TRIBUNAL, ALlAHAeAD BcNCH, 

A LLC\HA Bl\D 

Dated : Allahabad this the 3Cth day of Oct.1Qo6 • 

Coram : Hon'ble Mr . s . Das Gupta , Membe r-A 
Ho n ' ble Mr..... T . _!..!-Ve r ma_., Member-J 

Oriqinal app lication No .1121 of 1996 . 

Raj Kumar Yadav so n of Sri 

Ram Harak Ya~ava r as irle nt of 

1C7/1 C'8 , J av•ahar Nagar , Kan pur •••.. app l icant . 

{lKHROUGI; COUNs :: L SR I N • MOHAN) 

Versus 

1. The Or ~ na nce Eq uir me nt Factor y , 

thro uqh its Ge nera l Ma nager, 

Phoo l "1a a h, Ka n pur. 

2 . Sri C. P . Singh , Chairman, 

Se l e ct ion Committ ee , 

Or ~ na nce Eou i pment Factory, 

Phoo lbagh , Kan pur Na gar •...... Responde nts • 

0 R D 2 R (Oral) - - - - -
(By Hon. Mr. S . Da s Gupta ~ M~mber-A) 

ThrO u<J h this petition filed unde r Sect ion 19 

of the Adm in is tr at ive Tribunals Act, 1 <?85 the a pp l i­

~a nt has sought a d ire ction that he be appointed on 

the post of Tailor i n the ~~~aRER O.B.C. cateqory 

an1 that appo intm~ nt order, if any, issued 

\~' ithout de e l a rat ion of the r esult, be c a ne e lled. 
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2. The facts averred in brief ar e that the 

applicant rece ive d training in the Ordnance 
• 

Equipme nt Factory, Kanpur in the trade of Tailor 

for the period from 4.8.1983 to 2.3.1985 as an 

apprentice ship. He passed the examination and was 

granted National Apprenticeship Certificate in the 

trade of Tailor. The applicant got his name registered 

in the Employment Exchange. Subsequently vacancy 

arose in the said factory and the persons having 

certificate for Vocational '!raining Aprrenticeship 

v·~ r e cal led for interview as well as Machine test. 

The applicant was also called for interview and he 

appear$d before the respondents on 2.8.1Q96. Subsequent 

ly he was again called for final interview on 3.9.96. 

The applicant has claimed that according to his 

kno"'.1ledge he v.1a s se le cte d and v•a s B\"•a it inq appo intment 

letter. His grievance is that he has not so far 

received any appointment letter whereas certain 

othe r persons who were also interviewed after, 

already been asked to jo in. The applicant has also 

alleged that no result of the interview was published. 

1-'.e submitted a representation on 4.lC.1996, copy 

of ...._,h ic h is Annexure-A-1. As no reply "''as received 

to the representation, the applicant has approached 

this Tribunal for the aforesaid reliefs. 

3. We heard the learned counsel for the 

applicant at the admission stage. \\'e are of the 

view that 

""ihere is 

.. 

so far no cause of action has arisen 1 

noth inq to show that 

selected or that the 

the applicant was 
CJ-:-

persons lesser merit ,._ 
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than the applicant. have been appointed . 11/e have 

not ~d t hat he ha d submitted r epr esentation only 

o n 4 .lC. l OQ6 and ,~, ithout wa iting for a reply.he 

ha s rushed to the Tr ibunal . The application is 

pre - mature a n -:! therefore . cannot be e nterta ined 

a t this stage • 

4. In vie~1 of the foreqo i ng , this applicat ion 

is dismissed at this staqe as being pr e -mature . 

Noth i nn in this or der v1ill pr e clude the apolic~ nt 

from approaching the Tr ibuna 1 i n case a ny cause of 

action actua lly arise s. 

/lt~ 
MEM BER(J) 

Dt • irt....h. ~t .a.19.2Q.. 

(Pa ndey) 
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